IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERA
#T HYDERABAD

N.8.Na_1n22 OF 1006. DATE DF ORDER:25-

Betwaen:

A,Varaprasad. .+ Applican

and

1. The Senior Superintendent,of
Post Officas,. Hyderahad Oivision,
Hyderabad. :

2. Agst.Superintendent of Post 0ffices,
Hyderabad North Sub~Division,
Hydaerabad,

Responde

COUNSEL FOR THE APPLICANT :: Mr.S5.0.Kulkarni

COUNSEL FOR THE RESPONIENTS:

THE HON'BLE SRI RiRANGARAJAN,MEMEE R(ADMN)
AND
THE HON'BLE SRI B,S.JAI PARAMESHWAR(JIUDL)

Mr.K.Ramulu

CORANM:

JRDER

ORAL DRDER(AS PER HON'BLE SRI B.S.JAI PARAMES

Heard mr.S.%amakrishna Rapg for Mr.K.D.K

Por the Applicant and ﬁa@p for the Respandent

2, The applicant was ariginally appointed
Watchman with aff%ct from 15-7-1985 at Indust
GFFice,Sanathnagaf. He was absorbed as EDSV
Post Office with effect fram 7-3-1991. Whils
working as Contingent Spsad Postman, he was a
as a provisional &DJV by Order in Memo.Na.PF/
$0/91-92,dated: 29—4- 991 issued by the Assist
tendent of Post Ué?icas,Hydarabad North Sub-0
(Annexure.IV). Heé was transferred and re-des

EDMC/Packar in INTU Sub-0Office with effect fr
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(Annaxure.V). The‘applicant continued in thal post
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effect from 26-7-1995, Thereafter, by the impugned
Order in Memo.No.A$P(N)/PF /A.Varaprasad/EDNC/§NTU/96,

dated:7/13-3-1996, his services were terminatgd under

Rule.6 of the P & T £.0.0.As(C & S) Rulas,1964

3. The applicant has filed this UA challending the

gaid impugned DrdeL dated:7/13-3-1996 as illedal and

arbitrary and for a consequential direction tg

Bespondent No.2 to’reinstate him as EDMC, JNTL

the

from

the date of terminmtiun of his services i.e., |from

26~7=1995 with alH-consequential benafits.

4. A reply has been filasd by the respondent
explaining the circumstances under which ths %
was put off from duty from 26-7-1995. Housver

appointment was provisional.

5. The applicaﬁt has not preferred appeal
appropriate Appellate Authority against the Of

dated:7/13-3-1996, Hence, the applicant may,

advised, submit an appeal to the appropriate §

Authority against‘the impungned Order of termip

s
pplicant
, Nis

o the.
der

if sao
ppellate

aticn

within 15 days from the date of receipt of a topy of

this Order. ‘

If such an appeal is received then the
Appellats Huthori#y shall consider the same op

into
merits without going/! the quastion of limith

ticn .
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In case, the applicant desires an oppurtunj
Lo bom
of bearing, the samel shall be givsq&by the Appe]

Authority. |
|

6. With the above directions, the 0A is disp

of. MNo order as to lcosts.

8.5, a1~ PARAMESHUAR) (R.RANGAR AJAN)
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Dated:this thel 25th day of September,1598
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Copy ta:

1. The Seniocr Superintendsnt of Pest Offices,
Hydegabad,ﬂiwisinn, Hyderabad,

2. Asst.Superintendent of ﬂmét 0ffices,
Hyderabad Nerth Sub Division, Hyderabad,

3. Ons cepy to Mr.S5.0. Kulkarn1 Advacate CAT,Hyderabad.

4, One copy te Mr,K.RaRulu, Addl , UGSC, RT,Hydarabad.
5, ne copy te HBSJP m{a), cm Hyderabad.
6, One copy ta 0. R(A) CAT, Hydambad.

7. One duplxcata cﬁpy. \
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- Hyderabud North Sub Bivision, Hydarabad.

Cne ecopy to Mr,S.0,Kulkarni, Advogate, cﬁT,Hydﬂrabﬂd.

4. Gno Cﬁpy o ﬁg_ﬁiﬁamulu,ﬂddl ﬁﬁﬁv ﬂT Hyﬁarﬁbdd.. '

5.

. -_5'!- :

The Seniop ¢ Upﬁ&lﬂ?aﬂﬁﬁﬂt of ?ugu ﬂ??icee,
Hyderabad Bzu;szrn, Fyﬂgrdhad.

Asot, %upmvantanﬂent af Poagt BFPLce

Ona cuﬂy to HFJJF (a7, LﬁT,Hyderabaﬁ.
Qne ﬂspy to 0. ﬁ(&) GAT, Hyder&bﬂd.

One duﬁlxcatﬁ cupy.
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